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: o 	se tor the apphcant .d hri 

nod tine. Tumel for the Re ntentRailwavs. who 

has been serve1 with a copy of the OA. 

.1 he appant doimls that she is the omin.ee  of tOte Govind Rae. 

who died. on I t2UU, whie workin as, iwuor (1er: n3 the ?ersonne 

	

lOwls 'east 	etwavs, ;.(buria. Acco 1in tc the earne 

101 thO aFPh(ant Certain pa1nets hke tt1.tS and leave 	arv 

leased hnt the 	• 	dues have so tr not 

een reiease& he applicant ctaitns that she Is e.nUtted to receive the 

pensicnarv heefits as weD as the }'rovidert Fund anacnint, in respect el 

late (cnd t'tao. it is submitted by the iearned counsei that the ap;cant 

has submitted a representation on 2.4.2008 to the Respondent Ne4 hut 

no response has been receiveti so far. The learned counsel icr the 

apcatt su nitted that he we&t be satistied if a direction is issued to 

epondent 	to consider the represeutcuon and inform the applicant 

of its outcome. 

u'i 	Uha, learned Stanthnt Counsel has no serious ohlection 

to this line ef ;cion. 

tingiy, it is ordered that the Respondent 00 houd 

cousder the penr.ing ronrese tatuu as 	 ao pass a rccec' 

se' SWIS a yehod ol 	irtv *iavc h'om the date ot e;eint of 	01 

	

th the above. the 	to ASPOSS,  of at the stoc of admission. 
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